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in exercise of the sewers conferred by Section 274 of {he Tripura
Municpal ct. 1994, the State Government hereby makes the following Rules,
further to amend the Tripura Municipal (Delimitation of the Constituencies) Rules,
1994‘ namely ;-

1. (1) ’These Rules may be called the Tripure Municipal (Delimitation ofConstituencies) (3“1 Amendment) Rules, 2010.
(2) They shall come into force at once.

2 Sub-rule" (3) of Rule 3A of the Principal Rule shall be substituted with the
following : '

(3) The number of Constituencies to be reserved for women shall belequal
to the number of seats reserved for women under sub-section('l) of section 12 of
the Act 1

Provided that the declaration of the constituencies to be reserved for
women shall be made separately showing that fifty percent of the total seats
reserved for Scheduled Castes and Scheduled Tribes in a Municipality has been
reserved for Scheduled Castes or Scheduled Tribes women and fifty percent of
the remaining seats in a Municipality shall be reserved for women as may be
determined under section 12(1) of the Act ;

Provided further that such reservation for women may be less than fifty
percent if the particular Municipal Council or Nagar Panchayat is constituted with
members in odd numbers.

{3. Sub-rule (4) of Rule 3A of "the Principal Rule she‘ll be substituted with the
following ‘

(4)0) For reserving the seats for women in a Municipality the
constituencies except the constituencies reserved for Scheduled Castes and
Scheduled Tribes, shall be arranged in ascending order of seats number
continuously. From these, fifty percent of seats shall be reserved for women. if



the particular Municipal Council or Nagar Panchayat is constituted with men-liters

in odd numbers it may be less than fifty percent. Such reservation of seats for

women shall rotate in every subsequent election.
(ii) For the purpose of reservation of fifty percent of Scheduled Castes end
Scheduled Tribes seats for women in a Municipality the following procedure shall
be adopted :

(a)' When in a Municipality one seat is reserved for Scheduled Tribes and one
seat for Scheduled Castes, in that case the reservation of seat for women
shall be made alternatively. in one election the seat meant for Scheduled
Castes shall be reserved for women and in the next election the seat so
reserved for women shall remain open and the seat reserved for Scheduled 5
Tribes will be reserved for women and this procedure will continue in
subsequent elections. i

(b) When in a Municipality only one seat is reserved either for Scheduled Castes g -
orrfor Scheduled Tribes in that case the seat shall be reserved for women in i
every alternative election. '

(c) Reservation of seats for women in respect of the seats reserved for
Scheduled Castes’or Scheduled Tribes shall also rotate in the consecutive
election.
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